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SHRI RIPUN BORA (Assam): Sir, I also associate myself with the issue raised by
the hon. Member. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, thank you.

Closure of Rajiv Gandhi Institute of Information Technology
in Amethi, Uttar Pradesh
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it Sy St g1 s ot 94Tl Now, Shri Rajeev Shukla has given notice.
He has to associate himself with it. ...(Interruptions)... Please. Shri Rajeev Shukla has

given notice. So he should associate. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, Shri Rajeev Shukla, please. ...(Interruptions)...
Time is over. ...(Interruptions)... Time is over. ...(Interruptions)... Shri Rajeev Shukla,
you can associate with it. ...(Interruptions)... Let him associate. ...(Interruptions)... 1 will

allow you.

SHRI K. RAHMAN KHAN (Karnataka): Sir, I associate myself with the issue

raised by the hon. Member.

SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with the issue

raised by the hon. Member.
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MR. DEPUTY CHAIRMAN: All right.
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MR. DEPUTY CHAIRMAN: You have made your point, please sit down.
...(Interruptions)... Now, the Leader of the Opposition wants to speak. ... (Interruptions)...

Give a notice.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF
HOUSINGANDPOVERTYALLEVIATIONAND THEMINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Sir, if you are allowing
a discussion, ...(Interruptions)... Sir, what does a Zero Hour mention mean? How is it

mentioned? If four Members start speaking on it. ... (Inferruptions)...

faer & A (sht e A4t 3w AT HA S, Zero Hour SR SSTAT ST
g T v S aas fevwmer # o 7€ 21l 1 ....(ae). ..
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FTransliteration in Urdu script.
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3l TH. AT ARIS: I8 AR DR, R UFT FART SME1, I8 Al AT 91 6l
BT Dls THATITT 8! 81 FobdT &l The Chair also should bear with us, Sir. You have

allowed three people to speak on the same issue.
MR. DEPUTY CHAIRMAN: They had given a notice.

SHRI M. VENKAIAH NAIDU: I have no problem. Even if somebody has given a
notice, -- you are aware of that rule and I am also aware of that rule -- they will associate
themselves. I have no problem because seniors like Ghulam Nabiji, Rajeev Shuklaji, and

Pramodji are concerned.
MR. DEPUTY CHAIRMAN: You may say whatever you want to say.

SHRI M. VENKAIAH NAIDU: What we are speaking here is going to the people.

So, the Government's response also should be allowed to go to the people.
MR. DEPUTY CHAIRMAN: It is allowed.

SHRI M. VENKAIAH NAIDU: You bear with me, Sir. My point is, | agree with
the principle which has been raised by Shri Ghulam Nabi Azad and other friends. EEx|
DI WG 1 I S| I8 WRBR 4 HI1G1 A 7 Al 8 3R 7 B PRl 8, AR S
A T SO gAY €, S5 aR H H SHPHRI SHg! SR W IR $S Ui & Gag
SHRT gl ...(F9YTT)... We also discussed the issue the other day. Even the decision

was taken during the UPA Government. If you want, you can go through the files also.

For that also, if we start accusing this Government about land acquisition, about the
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availability of land, etc., it is not good. It is a State issue. Even Ghulam Nabiji also just
now said that the land is not acquired. There are different views on different issues, but
anyhow, as senior Members have raised it, i will convey it to the concerned Ministers
and then, they will definitely look into this. But I can assure the House that there is no
question of taking revenge. Any Government which comes into power will have their
own schemes. That has been the practice. Shri Atal Bihari Vajpayee's name used to be
there in the National Highway. That has been removed. Then, in Valmiki Ambedkar
Yojana, Ambedkar's name has been removed subsequently. N. T. Rama Rao's name has
been removed from the airport. Who did this? Let us not try to score political points and
criticise each other. Facts have to be facts. As you raised now about the two
constituencies, Amethi and Rae Bareli, I will definitely tell the concerned Ministers.
They will examine it also and I will ask them to inform you what are the reasons and

what is the background of it. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Nothing more about that. Dr. Satyanarayana Jatiya.

Need for rehabilitation and provision of social security to Scheduled Castes

involved in sanitation work

1. ARV SAfRAT (Wed UQe): SUHTIRT A, 3MfETd IqHI0 & BRI
TSl A 951G & 39 SR H H decent work &1 THRITRI & Hde H 319+ 91d &1 & A
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AOTGRI 3R Ih BT B b BT DI 3BT g1 & fTY, HHTRI S T 310 Fa8R
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APBTS B B H o BRI & Ui, tannery F T BRI & U 3R W WARATH HTHET
H o1 G4 HOTGRI &b TfT T TR 1 STRTRaba 8141 a118Y 3R S Sif gfaemy et
ey, 98 S Aol el Ut &1 S Ui AT | S AH1E BT 91 8197 91y, a8 Wi
I el el uTel B
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I 919 BT BIS <N T R & AT § BT & {5 SRgzaar &1 3id = fur W E,
I Sregege oY ff wHeT # W w9 feErft <<t 71 AEey, v i H o S
HETADHS AN B, S 3RA<s G980l § o BIAIR &, S ANl &b Hfl I BT Wia FHIST I
\_rrFﬂ?IT%QI ﬁﬁ%ﬁwﬁmmgﬁﬁ Decent work needs decent behavior, dg
BART [RIAT AR TAIRT BT &I g1 T W0 WRd A Y (61 o1, IFb e o
BPREIEEIT W,ﬁWﬁWproseaﬂWW%ﬁi God didn't create a man




